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47. Siliguri. 
48. Simla. 
49. Tiruchirapalli. 
50. Trivandrum. 
51. Tuticorin. 
52. Vijayawada. 
53. Visakhapatnam. 

REPORT   OF    COMMITTEE   ON   WATER 
SUPPLY AND SANITATION   SCHEMES 

53. SHRI KRISHNA CHANDRA: Will the 
Minister of HEALTH be pleased to state: 

(a) whether the Committee constituted by 
Government to make a comprehensive 
assessment of the water supply and sanitation 
schemes, both urban and rural, in all States, 
has submitted its report; and 

(b) if so, what are the important features 
thereof? 

THE MINISTER OF HEALTH (DR. 
SUSHILA NAYAR) ;   (a) Yes. 

(b) The more important recommendations 
of the National Water Supply and Sanitation 
Committee stress the need for assessment of 
the urban and rural problems State-wise by 
Special Committees set up for the purpose, 
the setting up of State-wise and region-wise 
Water and Drainage Boards to finance and 
implement urban .schemes on a self-paying 
basis, the setting up of independent Public 
Health Engineering Departments and 
streamlining of procedures for speeding up 
action, the stepping up of the production of 
critical materials required for the programme 
and the initiation of measures for water 
resources conservation and water pollution   
control    as    specific problems. 

ENACTMENT OF A LAW FOR LAND 
CQUISITION FOR TOWN PLANNING 

PURPOSES 

54. SHRI    KRISHNA      CHANDRA: 
Will  the  Minister of      HEALTH      be pleased 
to state: 

(a) whether there is any proposal under 
Government's consideration for introducing 
new legislation for land acquisition for town 
planning purposes; 

(b) if so, what are the broad features 
thereof; and 

(c) by when the Bill is likely to be 
introduced in Parliament? 

THE MINISTER OF HEALTH (DR. SUSHILA 
NAYAR) ; (a) to (c) The Central Regional and 
Urban Planning Organisation had prepared a 
draft legislation for ocquiring land for town 
planning purposes for consideration by the 
2nd Conference of State Ministers for Town 
and Country Planning held at Trivandrum in 
October, 1961. It was decided by the 
Conference that this draft should be further 
discussed by-Central Regional and Urban 
Planning Organisation with the Ministry of 
Food and Agriculture to consider the possi-
bility of incorporating suitable provisions in 
the comprehensive Draft Bill which that 
Ministry was preparing to replace the Land 
Acquisition Act, 1894, instead of having a 
separate legislation for town planning 
purposes only. This matter is still under 
consideration. 

 


